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1mphal,the 26“

‘No. 2/47/201 1-Leg/L: The foliowing Act of the Legislature, Manipur which received assent of
the Governor of Manipur on 16—12-201 1 is hereby «gublished in the officizfl Gazette.

Sd/-
(Th. Kamini Kumar Singh)
Deputy Secretary (Law),
Government of Manipur

THE INDIAN STAMP (MANIPUR SECOND AMENDMENT) ACT, 2011
(Manipur Act No. 6 of 201 1)

An

Act

further to amend the Indian Stamp Act, 1899 in its apphcation to the State of Manipur._

Be it enacted by the Legislature of Manipur in the Sixty—second Year of the

Repubhc Of India as follows:

Short title extent and commencement. - (1) This Act may be called the Indian Stamp
(Manipur Second Amendment) Act 2011.

(2) It extends to the whole of the State of Manipur.

(3) 1t shal] come into force on such date as the State Government may, by
notification in the Officia1 Gazette, appoint.

2. Amendment of Schedu1e 1. — 1h Schedule 1 of the 1hdian Stamp Act, 1899 (No. 2 of
1899):, for the instruments described in Article 23, the following shall be substituted,

name1y,-

‘23. CONVEYANCE [as defined Three rupees for every Rs.100 or
by section 200)]: not being a part thereof of the consideration for
Zamfcw Vim 5er er txfi‘x'flytcd under :u‘Lh conveyance (21’, as the case. may
No.62 - be; the market value of the property

which is the subject matter or such
conveyance whichever is greater.”.

Memo No. 2/47/2011-Leg/L: Imphal, the 26‘“ Decemngi‘fibl 1
Copy to:-

Z. The CGI-nmissioner (Revenue), - cvt, 0f Manipur.
2. The Secretary, Manipur Legislafit re Assembly, Imphal.
3. The Director Printing & Stationary, Manipur for favour of publication in the Manipur

Gazette Extra Ordinary dated 26-12-2011. He is requested kindly to send 10(ten)

copies of the publication to the Law & Legislative Affairs Department, Government”

of Manipur.

4. Guard file. . 7%

(Th. Kamini KUmar Singh)
Deputy Secretary (Law),

678/ Government of Manipur


